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Setting up of carpet Technology Institute 

2597. SHRI P.S. GADHAVI : Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Union Government propose to set 
up an Indian Institute of Carpet Technology; 

(b) if so, the details thereof including the name of 
the place where it is likely to be situated; and 

(c) the measures taken by the Govemment ot 
promote handicraft development in the country? 

) 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) and (b) A proposal to set up an Institute of 
Carpet Technology has been sanctioned at Bhadohi. The 
sanctioned cost of the project is Rs. 18.04 crores 
(approximately) and the same will be completed in three 
years time. Accordingly various steps have been initiated 
to make the Institute operational. 

(c) The measures taken by the Govemment to 
promote handicrafts in the country include : training; 
marketing development; design development; setting up of 
new emporias and renovation of existing emporia; setting 
up of craft development centres and workshed-cum-
housing etc. 

BIFR 

2598. SHRI RAJ BANSHI MAHTO : Will the Minister 
of FINANCE be pleased to state 

(a) whether the Board for Industrial and Finance 
Reconstruction (BIFR) IS on the verge of detunct; 

(b) if so, the circumstances leading to such a 
situation; and 

(c) the steps taken by the Govemment In the 
matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) No, Sir, 
The Board tor Industrial and Financial Reconstruction 
(BlFR) has reported that during the year 1998 (1.1.1998 
to 31.12.1998) 453 references were received from Sick 
Industrial Companies. Out of these, 370 sick industrial 
companies were registered with the BIFR under the 
provisions of Sick Industrial Companies (Special Provi-
sions) Act, 1985 (SICA). A total ~f 141 cases were 
disposed by BlFR during the year 1998. 

(b) and (c) Does not arise. 

Proposal for TermlAtltor Gene Technology 

2599. SHRI ASHOK NAMDEORAO MOHOL : 
SHRI MAOHAV RAO PATIL : 

Will the Minister of INDUSTRY be pleased to state . 

(a) whether the Government have accorded ap-
proval of Terminator Gene Technology into India; 

(b) if so, the details thereof; 

(c) whether farmers and Non-Government 
Organisations from various parts of the country have raised 
objections for allowing tho entry of the SAid technology into 
India; 

(d) if so, the details thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (e) The Govemment has not accorded 
any approval for entry of Terminator Gene Technology into 
India and has already initiated measures to restrict enlry 
of Terminator Gene Seeds into India. The Ministry of 
Agriculture have taken various precautionary steps and 
issued an order which among other things companses a 
rigorous drill to be followed by the 'import permil isst.llng 
authorities" of the country. the moment they come across 
request for import of seed. 

Tea Board 

2600. SHRI NRIPEN GOSWAMI : Will the Minister of 
CO~MERCE be pleased to state 

(a) the quantity of tea has been sold by the Tea 
Boa, j during each of the last three years; 

(b) whether the Tea Board propose to extend Its 
sales service network; and 

(c) if so, the areas where the rea Board inlends 
10 establish its new branches, Stale-wise? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) Tea Board is not normally 
involved in buying and selling of r eas for commerCial 
purpose. However. rea Board maintains PromotionallPR 
Outlets at various places in India. 

(b) No, Sir. 

(c) Does not arise. 

Debt Relief Grant by Japan 

2601. SHRI ABHA YSINH S. BHONSLE 
SHRI MADAV RAO PATIL : 

Will the Minister of FINANCE be pleased to state 

(a) whether the Japan has decided to extend Rs. 
6.9 crore debt relief grant to India; 

(b) if so. whether any agreement has been signed 
in this regard; 

(c) it so, the main features of the agreement; 
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